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RE QUESTION OF PRIVILEGE 

12 hn. 

8bri Hem Barua (Gauhati): Sir, 
just a clarification, Sir. 

Mr. 8peaker: I am not allowing it. 
No, 1 have already allowed him two 
or thl'~e questions. 

Sbri Hem Barua: I want a ruling 
on a different point, Sir. I! d(,c:, not 
concern the Question Hour. I want a 
clarification on a diffrrent mnttpr. 
When a Mini,t,'I' makl's a ,fat.emcnt 
and tlh'n rnth.!l' tries to ".ny an 
opportunity (of knowing t!.·· actual 
position about : c\·,'r31 th;'lgs, does it 
amount to a ql.:'·stion or privilege or 
not? (JlltI'Trllrtions). 

Shd Raghuaath Singh aran ..~ : 

'Vhat i·; tLl' point of· order? 

Slili lIem Ihrua: I submitted a 
p: ;''-'''''''' motion O!l Shri Malaviya's 
an~ 'r in fPjation to Hlldrasagar Oil 
Well .... 

IUr. ~pcakcr: I do not know how to 
control the hon. Member. He says 
that when a Minist('r makes a mistake 
in hi., stall·nwnt. according to him, it 
is a QuestIOn of pl'ivil .... ge. I must look 
into it. I have held repeatedly that 
no qu('stion of privilege arises when-
ever a Minister makes a statement. I 
haw already told him that we have 
to send it to the Minister and it 
should be brought to his notice. It 
he thinks that the statement he made 
is wrong he will correct it. If he still 
teels that he was right, we leave it 
there. Th~re is no question of privi-
lege arisin, there. I have already 
told Shl'i Hem Barua that this is the 
rule that we have adopted. BLlt Shrl 
Hem Barua wants to take it up as a 
motion of privilep. I have told him 
that I will ,ive formal notice to the 
bon. Minister. Let us hear him a_. 
I do not know why the hon. Member 
pU highly impatient. I am afraid 
exeitement is quite 1UlIIeeeI88I7 OIl 
this question. (I,.,.,.,..."..). 

....... --....-

the Table 

Mr. Spealler: Order, order. It ia 
impossible for the hon. Member to 
tollow any other; and no other person 
can follow him. In the cale ot • 
similar question raised by the hon. 
Member Shri Siva Raj sometime alO. 
I said that the matter was heine 
referred to the Minister. With res-
pect to the point raised by Shri Hem 
Barua now, let us hear the hon. Minll-
tel'. I am willing to be convinced 
that this is a matter ot privile,e. But 
Jet us see. 
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Papers to be laid onthe Table. 

Mr. Speaker: I am not going to 
allow that. Hon. Mcmbl'rs must give 
mL' notke before the Question Hour 
is over, and not after the Question 
Hour is over. in which cllse I would 
h!l\'(' PUt urI some of thl~ other ques-
tions. 
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